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- New Delhi, this the 28th day of May, 1998

Hnn°hi^^n "ember (A)Hon ble Dr. AVedavalli, Member (j)
Sh. Krishan, U.D.C. Central
Bureau of Investigation Presently
Deptt®^" theDeptt. of Judge Attorney

security suard.

Comolex: Lodhi Road. Nei Delhi"°'
' ueihi. -applicant.

(By Advocate: None)

Union

Versus

India throughSecretary, Ministry of Home
North Block, New Delhi.

The Director, Central Bureau
? f ^""ff^tigation Block No.Lodhi Road, New Delhi -3.

The Suprintendent of Police.
Central Bureau of
.^"l^'fftigation. Block No. 3.
Lodhi Road, New Delhi.
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(Administration) ^Central
ll^T icvestlgau';"'
NeS Selh?: '•

(By Advocate: sh. P h Ramohandani) -respondents.

order (ORAL)

—S-SlUijL- Membe r (Admnv) -

There was no response frr»m 1^«-ponse trom the applicant when the
case was listed on 20.,.,„8 and also on
the latter date, we issued fresh notice to Sh. Sandeep

Advocate, 11-23, Rajouri Garden, New Delhi, but
it was returned back wit-hWith the remarts that no such person
was available at the stated address.

•" i •ril'i.•."i*.



In the circumstances, we find that applicant

not interested to pursue this matter.

This OA No. 205/93 is dismissed for default and

non prosecution.

(Dr. A Vedavalli)
Member (J)

/sunil/

(N Sahu)
Member (A)


